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No request for financial assistance
to protect land against saline water 
has been received from the Govern
ment of Orissa. The Government of 
Orissa had, however, suggested that 
in the existing embankments along the 
sea coast, which were constructed by 
ex-zamindars, for the protection of 
cultivated areas from the ravages of 
saline water, the cost of providing 
sluices with non-return valves may 
be met from the funds earmarked for 
flood control measures. The proposal 
o f the State Government was carefully 
considered by the Central Flood Con
trol Board. It was decided that im
provements to the existing embank
ments by providing sluices with non
return valves could not be treated as 
a flood control scheme. The State 
Government were advised to examine 
the possibility at financing the work 
under the *Grow More Food’ pro- 
framntt.

lta ctttn  an Motor Vehicle*
HIM . Shri Mohan Swamp: Will

the Minister of Transport and Cona-
■ranicatkms be pleased to state:

(a) whether it is a fact that all 
State Governments except Uttar Pra- 
M i  and Bombay have accepted in 
principle the Central Government’s 
proposal on single point taxation on 
motor vehicles; and

(b) if so, what reasons have been 
given by the Uttar Pradesh and 
Bombay State Governments for not 
accepting the proposal?

H ie Minister of State in the Minis
try o f Transport and Communications 
(Shri Raj Bahadur): (a) and (b). All 
tiie State Governments except Bom
bay, Madras and Uttar Pradesh, have 
agreed to the principle of single point 
taxation on motor vehicles. The Gov
ernments of Madras and Uttar Pradesh 
are insisting on level-point taxation’ 
W  the ground that they are unable 
fc  forego th« additional revenue.

which they derive from this method 
of taxation.

The Government of Bombay, white 
agreeing to single point taxation in 
respect of stage carriages and private 
carriers, desire that there should be 
level point taxation' on public 
carriers, as they feel that otherwise 
the operators of motor vehicles of the 
adjoining States having lower rates of 
taxation will have an undue advan
tage over the operators of Bombay. 
However the Government of Bombay 
are examining the matter further.
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